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ALLINDLA COUNCT YOR TECTNICAL EDUCATION
NOT I A ION
New Delhi, the 15th Apnl. 2004
Regulations for Creation of National Engincers Registration and Licencing Board (NERLB)

No. F. QA/JENGRS-REGN/051/2002.—1In exercise of the powers conferred under clause (r) and (v) of

Section 10 of the AICTE Act, 1987 (52 0of 1987) read thl‘ Section 23 (1) of the Act, the AICTE hereby makes these
regulations, with the approval of the MHRD, Gov ernment of India for Creation of ‘National Engm"ers Registration

and Licensing Board” (NERLB).

" PREAMBLE :

The professions of medicine and surgery, pharmacy, architecture and law, in India, are all
regulated by law for effective functioning. With the increasing globalization and
competitiveness, framing of appropriate regulations in the field of Engineering profession has
become imperative on account of challenges, which the Indian engineers will have (o
encounter globally in the near future. In the National context also, such a step would be

useful to ensure quality, efficiency and transparency in engineering profession.

AICTE has already undertaken with the responsibility of accreditation of engineering
educational programs through National Board of Accreditation (NBA). Registration and
Llcensmg is a logical extension of the tasks already being carried out by the AICTE.

t

OBJECTIVES :

1. The principal object to create NERLB is for providing registration to the Enginecring
graduates from the recognized institutions and to issue licenses for the practice of profession
to the desiring engineers in India with a view to enhance the level of proficiency and ethics in

the practice of Engineering profession in the country.

2. For the purpose of carrying out the above object, the council will establish National
Engineers’ Registration and Licensing Board NERLB) in order to streamline the process of
the registration of engineers / professional engineers and related matters.

PRINCIPLE FUNCTIONS OF NERLB :

NERLB shall carry out the following activities in furtherance of the above object :
1. Regi‘stration of Engineers (disciplines and the levels to be decided by NERLB)

2. Licensing of Engineers (disciplines and the levels to be decided by NERLB)
k. 2

3. Development of the profession of engineering in India
4. Representation of Indian engineers at national and international forum.
5. Creation of database of registered engineers.

6. Facilitation of international mobility of Indian engineers.
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7. Advising the Government of India and the State Governments dnii—)wo’lticy related
issues.

8. Conducting research and investigation on identifying opportunities for the Indian
engineers, both in domestic and international markets.

GENERAL FUNCTIONS OF NERLB :

¥

I. To establish, maintain and develop standards of knowledge and skills of
practitioners of engineering.

2. To develop and share advances in engineering and technological knowledge.

3. To develop engineering skills to improve the well being of society.

4. To represent the engineering profession at national and international levels.

5. To contribute to the development and recognition of good engineering practices.

6. To recognize and to support those demonstr

ating competence in engineering
profession. i

{

~3

To support engineers in their career developments.

8. To contribute to meet the needs of the community,

Short Title and Commencement

i. These Regulations may be called the AICTE (National Engineers Registration and
Licensing Board) Regulations, 2004.

ii. These regulations shall come in force on the date of publication of the same in the
Gazette of India and are applicable through out the country.

Definitions

Unless the context otherwise requires

a) “AICTE” means the * All India Council for Technjcal Education ’ established
under section 3 of the AICTE Act, 1987 and within the definition of Sec. 2 (b) of
the AICTE Act.

b) “NBA” means the * National Board of Accreditation ’, set up by the Council
within the powers conferred under Sec. 10 (u) of the AICTE Act, 1987.

¢) “NERLB” means the ¢ National Engineers Registration and Licensing Board’,
established by the Council, through these Regulations, 2004 namely AICTE
(National Engineers Registration and Licensing Board) Regulation, 2004

¥
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e) “Registered Engineer”

f) “Practice of Profession of Enginecrin

) “Engineering graduaic” means a person who has obtained a bachelors degree In
engineering from any mdian University established under law and  duly
recognised by the UGC or any other rccogrised University

means an engineering graduate who entered in any roll /
* Secretary cum Registrar * of “NERLB” or the

register maintained by the
established under the provisions of the

Regional Committee concerned,
Regulations, 2004.

g” means any engineer, who registered
himself / herself with the * Secretary cum Registrar * of “NERLB” as a ‘registered
engineer’ and involved in the occupation, consultancy / expertise and creative
work with adequate performance by application of special knowledge n the

concerned field of enginecring.
means a Committee / Sub-Committee appointed by the

s not less than 5 in number for verification,
Secretary in the matters

‘Advisory Board’
‘“NERLB’ consisting of member
scrutiny of the documents and advise the Registrar cum

of registration of engineers.

S

g

Applicability

All citizens of India or foreigners who want to register as an engineer for the purpose
of seeking employment and /or License to practice the profession of engineering in
Tndia either as an employee, a consulianv/expert Of as an independent practicing

engineer in disciplines notified in Schedule I and 1I.

Cons_titution of NERLB

AICTE shall constitute National Engineers Registration and Licensing Board for
the purpose of registration and / or licensing of engineers and all matters

connected therewith.

g
The Head office of the NERLB shall be at Delhi and the Regional offices as

desired will be established subsequently. For the present purpose seven regional
offices of NERLB will be established at places where AICTE Regional Offices

are already functioning.

il

Governing Body :

The NERLB would be governed by a Governing Body of 31 members as per details
given below :

S.No

Composition Nos. | Remarks

To be appointed by Chairman,
AICTE

Chairman, NERLB 1

!\_)

Renresentative of the MHRD, GOl 1 Not below the rank of Joint |
Secretary \

1319 71/ol -
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3. 1 Réﬁr—cs'é'r—l—iz‘l_t‘i;gsﬂaf the Ministries of the Not below the rank of J at ﬁ
| Central Government Secretary |
4. Secretary, University Grants | | Ex officio ‘-
Commission ’
5. Member Secretary, AICTE 1 Ex officio |
6. Chairman COA/Pharmacy Council of | 1 Ex officio J'
India 1
7. Chairman, NBA 1 Ex officio }
8. Representatives of EC of AICTE 2 To be nominated by Chairman, |
AICTE )
9. Representatives of Chairman Regional | 2 To be nominated by Chairman, L
Committees of NERLB AICTE _ '
10. Representatives of distinguished Engg. | 3 To be nominated by Chairman,
& Members of the trade/industry AICTE l
Association like FICCI, ASSOCAM, y‘
L CIL etc. 4]‘
1. Distinguished Academicians in the filed |.2 To be nominated by Chairman,
of Technical Education AICTE o
12. Representatives  from  the following To be nominated by respective
professional Bodies of engineers ) societies. ’l
a) Institution of Engineers ) 2 '
b)Tndian Society for Technical - 1 :
{Education ¢ ¢ -—l
¢) Others 4 B
m. Representatives of States and Union | 4

Territories of India

To be nominated by Chairman, |
AICTE but not more than on~
from a region

Secretary cum Registrar

Ex officio, Member Secretary J

Tenure of Office of Governing Body :

The term of office of the Chairman and the member other than an

shall be for a minimum period of three years.

Mode of Appointment of Government Nominee / Members :

1.

e

-~

ex-officio mcmber;

i
N

\f
\

MHRD, Govt. of India will appoint members to represent the different Ministries_,
from the Central Government by rotation from Schedule III. I

The Chairman, AICTE by rotation will invite one State from each region t
nominate a Member, not below the rank of Chief Engineer, from its State to be ¢

Member of NERLB.

-
For the purpose of nomination to the NERLB, the States and Union Territorie!

will be grouped in the seven regions as specified by AICTE

purposes.

for administration

-
!



;

-

N -- .

e

L3S

o ———

(ymm-—aEE4] AR T LATA L SERE :

8. Powers of NERLB :

[ERLB shall constitute an High Power Sterding Committee or any such
appropriate Committee or Committees for the efficient discharge of functions as
P g

may be assigned to it by the NERLB.

ii. The Executive Committee of NERLB shall consist of 7 Members as under :

Chairman, NERLB -
Representative of Ministry of HRD, GOl -
MS, AICTE -
Chairman, NBA -
Representative of Professional societies -
Representative of States and Union Territories -
Secretary cum Registrar, NERLB -

e a0 TP
h—lt—-‘b—'h—‘r—‘b——"—‘

The EC shall be coterminous with NERLB
iii. The other Committees constituted by NERLB should not be less than 3 Members.

iv. NERLB shall also constitute appropriate Committees at Régional Level and
~ National Level in the following Disciplines : :
f

a. Registration.

b. Licensing at different levels.
¢ Verification of academic requirements and syiiabus for various ievels of

. Registration and Licensing.
Experience requirements for various levels of Registration and Licensing.
Examination and Assessment processes for various levels of Registration

and Licensing.
Process of issuance of certificates of Registration and Licensing.

f

g. Code of professional ethics for practicing Engineers.
h. Examination of complaints.
i
J
k

o

Investigation of disciplinary matters.
Mediation of fees for professional services.
Any other matter related to principal object

v. NERLB may also appoint Sub committees, if necessary, to monitor and execute
the above activities

vi. NERLB will have its Regional Committees which will be constituted as under:

S.No  Composition Nos. Remarks
i) Chairman » 1 To be nominated by
Chairman, AICTE
il) Nomination from professional 3 To be nominated by
bodies and industrial associations Chairman, AICTE ‘

and societies of the region

Il e ~G . '
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iij) Representative of State Government One from each State

1v) Distinguished Academician I To be nominated by -
from the region Chairman, AICTE

v) Regional Secretary cum Registrar 1 Ex officio "

viii. NERLB shall have the powers to formulate guidelines and lay down procedures ¥~
regulations for carrying out various tasks including the following:

1}

0.

Technical Disciplines and Subjccis for Registration and Licensing of Engineers

Setting up of Committees, Sub-Committees and Regional Committees.
Maintenance of registers for registration and licensing.

Code of conduct and ethics.

Professional examinations.

Reciprocal arrangement with international bodies.

Registration and award of licence and their renewal

Service conditions for employees of NERLB.

Any other item as approved by NERLB. !
Fee for Registration

Qualification and conditions for Registration

Schedule -1 o ’

S. No.

TECHNICAL SUBJECTS ’
DISCIPLINES !

Mechanical Engineering Mechanical Processing and Processing

Machinery _
Prime Mover wr
Precision Machinery
Railroad Vehicle & Automobile '
Chemical Machinery )
Hydraulic Machinery

Construction, Mining, Loading & Carrier
Machinery

Industrial Machinery, Air-conditioning &
Refrigeration equipment

Machine Equipment ,1

o

Aerospace Engineering Air Craft body

Navigation support facilities
Space environment ufllization
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Electries, Electronics &

Electrical Communication

e Faver e, Weav: idsmmp s T ¥ombor e o
Lnerslion. ITainsiniSSICh, tAasimioution ang

ransformation

Info-Communication
Electric Facilities

Chemical Engineering /
Chemical Technology

Ceramics & Inorganic Chemical Products
Organic Chemical Products

fuel & Lubricant Oil

Polymer Products

Chemical Equipment & Facilities

Textile

Chemical Spinning, Thread Making,
Mechanical Spinning& Fabric
Manufacturing, Dying & Finishing
Sewing

Iron & Steel Manufacturing System
Nonferrous Metals manufacturing System
Metallic Materials

Surface Technologies

Metal Working -

Miningv

Metals & Nonmetals mining
Coal, Petroleum & Natural Gas mining

Civil Engineering

Soil, Quality and Foundation,

Steel Structure and Concrete,
Urban & Rural Planning

River, Erosion, Control & Seashore
Harbor & Airport

Construction for Electricity

Road

Rail road

Tunnel

Construction Planning, Construction
Equipment & Integration
Construction Environment

—_—

Water Supply & Sewerage

City water & industrial water supply
Sewerage
Water Service environment

10.

Environment Engineering

Water quality Control

Waste Disposal

Air Conditioning Facilities
Architecture environmental Facilities
Waste Management
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AT Information Technologies Information System

Information Mathematics & Knowledge

Processing

Information Application,

Computer System

Schedule - 11
List of Union Ministries for the purpose of nomination on NERLA

a) Railways 1) Planning Commission qQ) Shipping
b) Telecommunication 1 Commerce r) Atomic Energy
c) Surface Transport k) Science and Technology s) Space _
d) Urban development )] Water Resources t) any such other
e) Defence m) Power X nominations, as
f) Petroleum n) Heavy Industry may be decided
g) Industries "0) Civil Aviation -
h) Agriculture P)

Information Technology

Prof K. SIQBRAMANIAN, ADVISER (ADMN.)
{ADVT. II/TV/ 162/2004/EA\1)',.]

and Published by the Controller of Publications, Delhi-110054
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“.‘5 (1) If any question arises as to the interpretation of these Regulations, the same shali be
) decided by the Council.
"
(2) The Council shall have the power to issue clarification to remove any aoubt which may
- j arise in regard to implementation of these Regulations.
¥,
i {(10) Power of relax:
Je
5 The Council may, for removal of any hardship or such other reasons to be recorded in
{ writing, srelax any of the provisions of these Regulations in respect of any class or
s category of institutions.
! (11) Withdrawal of approval; -
;ﬁ If any technical institution contravenes any of the provisions of these Regulations, the
3 Council may, after making such inquiry, as it may consider appropriate and after giving
/ the technical institution concerned an opportunity of being heard, withdraw the
- approval granted under thece Regulations.
Y
¢ ANURADHA GUPTA IAS
: Member Sccretary

i .
5 : CENTRAL COUNCIL OF INDIAN MEDICINE

New Delhi-1] 0058, the 31st December 2004

{
1 Section(1) of Section 23 of the Indian Medicine Central Council Act, 1970 (48 of 1970)
! naintained a register as the Central Register of Indian Medicine which contains the names of
| persons enrolled on the State Register of Indian Medicine of Haryana and who possess any of
{l ‘e medical qualification recognised under the Act.
g
|
!

—

"‘ote:- Every care has been taken to compile the Central Register of Indian Medicine (Haryana)
om  January 2000 to March 200] as per Section 23 of the Indian Medicine Central Counci]

Act, 1970, and omission/correction, if any, be reported to the Registrar, Central Council of

~ dian Medicine, 61-65, Institutional Area, Janakpuri, New Delhi-110058 for rectification of the
me in the next publication of the Register.

PR.SHARMA
Registrar
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